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- 31.5.02 List on 5.7.02 to enable the respon=-
: dents 1‘.0 file written statement.
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LTy Fray,
T
..1947.02 i Respondents Noel,2 and 3 have
" £iled the written statement. Mr.h Ahmed
learned counsel for the applicant states
- that he has not obtained the copy of the
%”written statement. The respondents are
directed to to give the copy of the
written statement to ur.Ahmed‘within 1
| wesks. List on 948,02 for orders.

_.,g:__._,-a_..

. . - - P )
[ -

' 9.5;02 : Written statament has“bébn filed.
. Thn case is ready for hearing. List the
mﬁdtter For hearing on 30. 8,2002.
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¥
1

P

Member
mb
coow o e v~f530:8.Q002" ‘ Heard:Mr A.'Ahmed, learned counsel
b - .. " v for +the applicant- and Mr B.C. Pathak,

i

‘tearned Addl. C.G.S.C. appearing on behalf

dzuﬁﬁ—cﬁk/lgq7gfgL”' .. of the respondents.

It appears that this

0

case 1is squarely covered bvy the dec151on

/QQVw%@piczhnﬂnﬂlﬁz. : of the Supreme Court in Union of Indla and
3 others Vs..., M, -Lepden Ao and others,
P AN—— reported in AIR 2001 SC 2826. RN

The application is accordingly
dismissed. No order as to costs. o

/

nkm - Vice-Chairman
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Sri Badadhar Bania & others
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&. " Annexure-D —_ = = . 9\6}'\'0 X
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(Adb med)
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- IN THE CENTRAL

(ﬁN ﬁPQLICéTIGN UNDER SECTION 19 OF THE
CENTRAL ADM INISTRQTIVE TRIEUNQL ACT,

ADMINISTQQTTvE TRIBUNAL ,
)  BAUHATI BENCH AT GAUHATI.

1985.)
ORIGINAL APFLICATION NO. - OF 20@2.°
BEETWEE N
- 81. ' MES No. NAME
ho.
11 2436446 ' Sri Gadadhar Bania
o *  Electrician
| | HS-I1 |
21 243881 Sri W Megha Singha
Z1 243681 Sri I Mangi Singh (
4] 2378495 Kh Hanglem Singh .
' FGM HS-IT
53 243671 K K Sharma Elect HS-II1
&1 2434693 'd 8§ Winner Maz. _
71 . 238104 = C M Mallick Elect HS II
a3 228353 Ishwar Ehagat FGM
91 243417 Bhakta Bahadur |
i | Lama 7 Mate
101 ‘243643 Till Bahadur Lama Maz.
»ii] 238247 Som Bahadur‘ Mate
121 237848 . Sorulara Neog Painter
133 228229  Chandragourd Elacksmith
143 238516

Fadam,Bahadhur
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181
171
181
191
281
211
221
271
241
251

261

243522
220344

37988
243882
243775
226304

225161
238247
243588

220266
228252
238511

243798

243603
243656
243545
243677

238326

238828

243641

238437

N

'\%\D ,;

<Sabir.Hussain
Shreeram Sharma
A P Kumdr
Noyanggehen
AL Héndal
'M.D. Rohim
Aga Rengma
P C Pradhan
J N Thakur
¥ K Das
Ramavawal
Singh Bahadur
Gurung
Amar Singh>

Soban Singh

Mate
Carpentar
Mate

Maz

Maz

Mate
Carpenter
Carpenter
Ret+/Mech

Maz

Chowkidar

V/man

Sri Lal Mohan Das Carpenter

© Bhiv Singh -

R D Das

Kailash Partra
Satrughan Thakur
Atovisema v
Dadhiram Dahal-
Sankar Das

L boley’

C Lotha

M Ekka
Uishnup%cvat

‘Motilal

G Munuw Swamy

K P C Nair

< Vidiyanand Thakur Meson

V/man
Carpenter
HS;II
Maz_
Chowlkider

Mason

FGM
V/man
Mate -

Y/man
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431
461 |

481

43]

1+
PRl e R
bl hed L

n
A
d

=47

351
o611

237716

243673
238038
242027

238497
228244
243434

228211

C 22m251

243487

All

P K Hoim Roy

Haneeta

Frem Lal

' Kh. Sunil Singh

Ch. Kaingamgng
M L Kaipubu
& K Rana

E B Thotai

FPardeshi Prasad-

Bupta .
I Kulamani Singh

Chandradew Thakur

‘"M Nilachandra

Singh

N Ramchandan
Bhubeneswarram
Gobin Sihgh
Sunil Déb

isit Mahato
Ramanandra Sharma
Kéé.Singh »

fAgndarow

- Narayan Sharma

Jogiprdhan
V D Murty

Hari Ram Chouhan

the applicants are working

Sr;,Electq

HS-1I

- fitter pipe

Painter

(FGM)

" Maz

Zlect S K
Mate

Fipe Fitter

Maz
Maz Usk

Y/man

Maz.
V/man
ﬁateJ

Mt Driver
F.BG.M.

Painter’

Maz

Maz. __

Elect HB II
Chowkidar
Cﬁmwkidar
Peon.

Maz

under ~the

Garrison Engineer, B&9 EWS, C/o 99 AFO.

~Applicants.
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1] Uridon OF India,

represented by the Secretary

grrment of India,

“ Thig Commandant, 1357 Deommand Works
Engineer, Head Ouarter, C/o 99 &R0,
™~

=3 Fhe Garrison Engineer,

- H&Y EWG, Vo 99 AR,

<

1 4] The Controller of Defence Accounts,
i ‘

; 4 UDHYAN VIHAR, Narangi,

v

1 -, C e
i Guwahati-781171.,

I
tH
Lt

8

‘ he Area Acoounts OFFic
[ . :

/
o ‘ sResnondents,
iil‘ ‘

vy : )
& =1l13 N DETATLS OF THE &PFFLT
! ,

SCATION:

| il The application  is T F ndﬁmpaymmnt
r . _ v
E conpensation by T Fespondents at
1 } : : the rate 18% of paEy in lieu of 'ﬁ&mf §fa@
| i acammmmﬂatiah of the applicants.

|
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FACTS OF THE CABE

iil The application iz made for nghmpaymmnt
of  compersation  at  the 10% pag i lieu
af  rent free accommodation  in terms of

a Judgment  and  order ran s e in 0.8 No.
A4E/9L,, DLA. 0 No. 2866794 \inﬁ, Mo. 143799

by this Hon ' bile

ard other similar

Tribunal.,

The applicants declare that the Subject

-

matter of the instant application iz within  the

durisdiction of this Hon'ble Triburnal.
2 LIMITATION:

Thig applicants Further - declare that the
application is within the Limitation peEriod
prescribed  under  Section 21 of the ﬁdﬁiﬁi%trﬁtivﬁ{

Tribunal Act, 1968%,

T

A

Facts of the case in briet are given belows

Folo 0 That  your o humble applicants  are citirens
\

aof  Indiz  and ag stich, they  are entitled it a1l

the rights  and privileges Cguarantesd uiricher the

oo 1

Donstitution  of India. Thes applicants B all

Defence Civilian Emplovees. They are serving




o~

70 .

Vd

under . the Ministry of Defence, ﬁeﬁ Delhi since  a
“long time. They. are working sidé‘ by side with the
Army Persannel deployed at PBorder  areas fbr~
QQppart ‘d% Qperatiunél-.fEQUirement rﬁgking their
life- in remote areas df Magaland and Mgnipur.
They ‘?aceﬁ the Veminent hostilities supporting the
. Army personnei deployed there. They are warkiné

round . the clock and they have to tepcrt their

Officer at any time whenever #equired. They are

alsoc facing imminent threat from  the militants
énd terrériets as such for their safety they are
requiredj to stay in the camp along ,with‘ the Army

Personnel. ‘ .- @

4.2 - That - your gppliéahfg ,beg‘ to  state that

. , <.
all the applicants are serving under "the Garrison

_Engineer, /869 E.W.S., C/0 99 A.FP.0.

4.3 ) That vour app}{cantsb beg to state that _

they have got common grievances, common cause of

‘action and the nature of relief pra?ed for is

i 28
Ay

alsn» Same énd similar and hence having regérd 'tn
the nfacfs and circumstances they intend to prefer
this application jcintly .énd accdrdiﬁgiy ,théy
Cravé, leave of the Hﬂn;ble Tribunal under Ruie 4
(51{a} . of the Cen;réi Administrative ‘TFihunal
{Procedure) Rules, Ii?B%. iThE% alseo crave leave of

the Hon'ble Tribunal and pray that they -may be

allowed to file this joint application and pursue °

A

the instani applicants- redressal to their common

grievances.



.4 i That  vyow  applicants gy Lo state that

e Hovernment ot India e Various

tenorandums, Dirculars, e

Ry 0 B ho. the  Detfence

o

Givilian  Employe

Care gligible o Jowse . Fent
Al lowance,

vide | Dircular - B
AI@LE/R/86~E~11 (R

oss, go L) L
tate ARG L

Government of ITrndia, Ministry Cof Finanos,
Department of Eupenditure, Mew Delhi.

Annedure-f is the | photooopy  of Circular
In} issued by the Governmsnt
af India, New Delhi

i n

4,5 That

Daefenod Divilian Emplovees
e ired to e provided with Fent Freg
accommidation as  per  thelr nature of dutiss. Such

are also entitle to compensation - in
lieuw of FRent Free Accommodation.  In this  regard

the Central Government

Lesuiecd 4 ioe

:\ Memorandum Mo, RS/ 4/ Ba~E 11 (B fated PRt
1=a7

am TE e

Annesure-H is the  photocopy oF Fezmo

Fandum  No.  11015/4/86~E 11 - (B)  dated 13-

i 11-1987.,

That vyouwr applicants beg to state that

in Fismld frman ot

a1l anrcl,

veEry “&huie' places

T Manipur,  which  are . They  have

= Area  alonguwith  Army.  Apart




\j,@;ow :

] ‘ - MNAGALAND,
especially, in the rempote places of  Manipur in

general is not improved and therefore - rented
house at reasonable rates are not available till

date.

4.? That vour  applicants beg to state . that
in' thé. Df{iée Memo dated 23-09-8& af Annexurs—§H
'there is - clear recommendation of gth Fay
Edmmissisn and the same is ac:épted‘ by the
Cantral Government ‘énd _a:curdiﬁgly the 'applicants
are. entitled to ~House Rent Allu&ance and also
compensation in lieu of Rent Free Bccommodation.
\

It ig pertinent to mention here.\that these
applicantS/ earlier alsoc have Ffiled an apblicatian
for pnlyv House Rent Allowance vbe%urq tthiz Hon'ble
Tribunal. This Hon'ble Tribunal by 1its judgment
and Grdéfq directed the Respondents to ‘pay House

Rent  Allowance to the Defence Ci#ilién Employees

at. the rate applicable to the Central Government

: Eﬁplsyees in ‘B’ (Bf - BR2) Class cities!tawné for

the period from 1-10-8&6 or _from the actual date
of posting if it:wis _subsequent thereto, as the
case méy be applicable from time to time as  from

@1-B3-91 on wards and continue to pay the same.

This Order - and gther similar | orders were, |

however, challenged By the FRespondents before the
épgx_ Court and the Apex Court élang with other
appeals dispnséd. B{ - the éppeal of the’ Resﬁchﬂenta
but the Apex Court affirmed the judgment of this

Hon'ble Tribunal regarding payment of House Rent

Allowance in Civil Appeal No. 1572/97 to the
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~

‘

. .

Ve

13
B
~

s

S

ST RN VT S S S

in liew of

\\J}

i

applicants. Therefore, 1t is now settled that the

. ~
Defence Civilian Employvees posted “in

Manipur are

ﬁmtitimd to . payment of House Rent Allowance.

Aotordingly e Fespondents madc House Rent

Allowance to the applicants from @1-18-1986&.

4,8 That vyour apwlicahtﬁ beg  to. state that

S OME employess of  Geological . Survey  of ITndia

belonging  to  Group O & D, pos osted  in  Manipue/

Magaland filed an  application before the Hom ble

Tribunal vide (.&. HNo. 48/91 claiming House FRent

Ll

R

ﬁllmwaﬁm@ at the rate aﬁﬁ}icah}ﬁ to the RO (B s
o Class cities, V3% to their pay and also
o laimed Ccompensation  at th@ rdfm of 1R
af Rert Vréé

.

in liew

fAccommodation. The

M

aforesaid
application was  allowed . by  this Hon'ble Tribunal

vide lts Judgment & Order dated 26~11-93

annesure-D ds the copy  of Judgment & Order dated
Dy

in 0.8, Nao. 48591,

s

4.9 That vour  applicants beg  to state  that
the similarly ﬁituatwd Defence Divilian employvess

art - Uofe No. 266796 and  oth saries  of

ore the Huﬁ*hlé Tribunal vide their

Judqm@n! tlated 1y allowed the sl e of

Hriginal applications arc thirect pd the R

3 VERES LM

dents o pay the House Rent Allowanoe &t
prescribed  rate  and  alsc  to  pay  10% Tcompensation

Fent Frees ﬁtrnmmﬁﬂatlmnn



r
It may - be stalted that sar e similarly
situated persons who  are  working  along with  the

applicant +filed (riginal ﬁppliﬁatimn e
1A g9 frem £

rEfore this  Hon hle Teibunal

W 1@% compeEnsation in Tiew ot Rent oy g

Acconmodation. The Hon  ble Tribunal wiole their

Judgment thated @13 -20068 Al lowed the ﬁr'wlnn}

Application  and  dirvected  the FRespondents - to pay

1.

the license fee to the applicants.

mnedure-D dis the  photocopy  of  Judgment  ang

Order dated R YL iy

ir [RIA M

ARG/ and other series of

thie ufu Opy o Judgment and
order  odated i "11m”®WQ s el ir O.f. Mes .

1435799, _ '

.18 0 That  yowr  applicants  beg  to state that
y i tuated Defence Civilian tmp}<ywéﬁ

rf Store Department are geltting

th@ Houlse
Rernt Allowance and  also  10%

L G

COmoens

iorn in ldeu
of Rent Free Sccoommodation.

your  applicants  beg  to state that

to obhbtain e benedit of n%

COompens

in lTieuw of FRent Frees ﬁr:ummHUuigﬁﬁ"
The applicants @ filed

repregsentation hafors the

payment e f 18% T ﬂpenmmtxmn Jin

Sroommnogation,

/;,‘

for paymant



oA gntitled to get benefit.

N

—y
Tede
.-.

Till dét@ The Rezpondents  have fioh

b“ﬂmp“ﬂmmtzmn A lieuw  of Rﬁﬁﬁ' Fres focommodation.

Hence they  have compelled to  file this Original
sach o

Applicetion  before this, Hon'ble  Tribunal  seeking

~W54,13 ' That vyour  applicants beg to stats  that
y -

ilm!ﬁ"* the applicants  are  similarly  situsted  wibh

P those | other Detence Civilian Emplovess, "t

| Respondents ought to Fave g bended gt saiil

serving L undesr 1 e

=, It im RT3 )

& decision  is made

o f Dentral Government

wiRl ok AT

riek MEBCessary for o osimilarly

pther  emnployess  to approach  this  Hon hble

gstended  to

| Court  and similar benefi

However, the  Respondents  have- again  forced

e arp,it«n ..... to approach this Hon ble Court. ,

4.13 That the applicants  beg to  state  that

i ' . P
pothey  have fulfilled all  the  terms  and conditions

compensa tion  at  the rate of 180%  in

e
.
ft
—

[t

i .
U fe getting

Accommodation. Az such, ey

i liew of Fearnt Froes

£

f \

t

14,14 That the application iz filed bona

H . v :

: idde and For the ends of justice.

i

P GROUNDS FOR RELIEFR WITH LEGAL FROVIGIONS:
i

i




.1 For

placed

bemefi

;  present

! .2 For th

-

o Ma

Forces

&

mentioned

i

B.x For  that
the said
! anl

] o

W ) frticles
|

i

‘:'

|
b u

l‘

i

!

Tndia.

4 For  that

in

For
i Cthat

Cthat
whm
1

A. should be

4 . i tuated

"hle

that

.’.. o,

CGovernment

ipur

dernial

the

DETEONS

withouwt  reguiri

the
with

the

Mo. o 4R/91,

of rases.

mughﬁ o

have

ux{jnx, icants..

wat the

Em

plovess

and

re ertitl to getb

above .

there -is no

granted

has

(=220

14 & 1é o

the applicants

""" grantiﬁg, D&y

liew of Rent Fres

HKespondents  are

the ahigve

the same

applicable

Lo

alil

and

should

I AN
Court of law.
A

are

apﬁlicant%

A

applicants
SEFViINg

attached

juutw{J

hav

ey b

sad ol

“them

bhedng  similarly

of Qriginal

2b&EFh, 147/99 and

®

ARl g the same

to

to the

being GCentral :
i Fiaid ﬁreéﬁ
with the ﬁrm@d
financial benefits
i dn 'dmnyingv
te the applicants

'd

ATy violation oF
Constitution o

ing -{-H} illed  &ll

COMPENSATION

RIPT Y

tf

arconmodation  and

liable to pay the

license free

;lenh

is  laad

other similarly

grant

to approach

»

b\



- A

v ETT L T

Court

Tribunal

ave nob

heard.
matural justice
baenefites to  the

are required to be

.7 For - that
1llegal,

Taw.

Thie
Tribunal to
time of hearing of

&)Y DETHTL

That there

sfficacious

e Section
fBot, 1985,
7 MOTTERS NOT FR

REFORE QHYVGTHEQ COURT:

AR ir resnect ot

imstant application before any other courth,

v, by g e, o, e e
aslicants

T e action o

arbitrar Y

available to e

have Deen denied the

ary principle being

& wioclation of principal  of

in . the  denial 5 f the  said

jef

applicants  and  prop

granted to the spplicants.

pondents is

arich sustainable in

leave o this HMon  ble

further grounds at  the

application.

REMEDRY EXHAUSTED:

i no other altsrmative  and

applicants

:

diction of this Hon hle

19 Wi

the  Administrative

~

EVTOLISLY FILED (IR FEMD]

declare  that ‘they

whit petition of

b iject matter of  the
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PN
Py

sithority

Trihum&l

(Y

fat

T

T

\,
P SO s S

“hile

"'S
s

ul ATy b e benoh o this

nor any  such, application, writ petition

suit is pending before any of them,

RELIEF VRQYED FOR: , : .

Under the facts afrl circunstances
narrated above it ds  prayed  that Nt
ordehin m&y iy plﬁu g o Ladmit o ihiﬂ
Uei tion and issue ﬁﬁilrs' to tha”

as ot why

""nﬁuﬂdﬁﬁtﬁ to show

reliefs  sought T for in this  applicaticor
should mot brez allowed, call for 1
records  of  the case  and  on perusal - of
.

. ~ ' ;.
e records ariel afler hearing b

that may

Um;ilmm and/or  cause Or

£}
s

b shown may be pleased grant  the

following reliefss

a direction to the Respondents to pay
~COMPENSATION.

o at  the rate of 18% of

mmnthiy pny with @ effect Ffrom 17

from  the ackuai date of posting 1 it is

subseduent  thereto as  ithe may . bee oup

te date  and  continue  to pay the  same
UNiil compensation is not withdrawn o

mudx ied by o the ,%uvernmﬁn% gt India or

-

till  Rent Frem Accommodation is rot



-
-
A\
-
.
! /A..
-

b

a3

100

3

direct the respondents  to  pay  the 18%

compensation in

Tribunal s

and obher

Tiew | of Rent Free

Accommodation ir T rmes o f o b le

Sdudgment and  Order in {ads,

and 0.6, No.

&y - 1AT/99

similar cases decided by this

Hon'ble Tribunals

to pay

applicantsy

-

t.

PR

e
)
i
@

Fres cost - of thes T L Lo

)

any  other relief or reliefs that may be

entitled to.the applicants.

.

" At this

<8
=)

INTERIM QRDER FRAYED:

tage the applicants do not pray

&Y interim  order bt e Hon ' ble

CTribunal

orders as

FARTICULARS OF

ToF.0oNo.

Date of lssues

Tssusd $from

Fayvable at

LIST OF ENCLOSU

may  plesss  to

desm fit and prope

ZIR R ] ey o

FILE&»THH&UGH ADVOCATE .

¥
s

us

]
LY

Y .

76549422
26.7. 10-6*:;

Q\ch v\/":‘t\_"

B

fBa stated in inded.

- Yaeriftication.



VERIFIDATION

Te  Shri Badadhar  Bania, F.  No.o 243844,
aa applicant  Nool  serving  in Dffice of
Rl Garrison Engineer, 169, C/o A &0 3

atrthorissd by t e other applicants che ferelby

aolamnly verity that the statements mace ini

paragraphs (\ \/ G 7_/ C{ ‘2/ QQ/ [\7 , C\'&O/ GV ,
4‘\3_ —~ are  true  to  my  knowledge .
those made in paragraphs C‘. (&, C(v 5 y; C\% / q o\ -
—_— AFE b ing matters oof records
are  true  to information derived therefrom which I

P

believe to be true and those made in paragraph

are  true to o omy legal advice and EFTE My

Fuamble submissions  before this Honhle Tribupal I

have not suppressed any material facts.

Aned 1 =9 iy this verification today on

this \5* day of Awﬁg~2$ﬁ2 at Buwahati.

2. Gupdioe Mooy framia
Dedarrod
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68 2 g

Lnployeces shoall be odmissible ot the Zollowing

CIL) 0 CoMiBEGATARY (CaTy) PRI XL

P3y Range '
(nasic pay) L

rmount of CCr 1n ciass,of citiles

(Roe Patnag)

2 D] B2

Below RS.950/w
R5.950 and above but

adar " g 1500/ m

Ak
R3.1500 and abor e bute

30 25 . 20

75 56 20

100 75 20

For 14 spedinal locnlities, whore o7 nt

the roto applicable to B-2 celasg city orc

baing pald, fresh orders willibo Laned

belor RS .2000/m -
R342000/w ard obova
Mo ke T
Separately,
W
v"('

»
[T .‘;. dﬂll'aj
A




L)  rHousy RENT LLILOVIANCE ¢

——

s

|
,ﬁﬁi* ’éf

s,

TYpe of accomno.n Poy roangae

rovised se

in
- datlon Lo wliden

nlos

_nount of

Ao R,

IR2A payobla

Relg)oe .
of pay for L BT B G T Ut
entitlement, ~ ©lags cltics - olagy:
entiltled cltiles - fled
—_— . ' Ploces
A 750949 ‘ 150 70 .30
B 950-1499. 250 120 50 .
c 15002799 450 220 100
v 2800-3599 o0 300 150
\
2 e, )% ‘.Js; avonbova rocon o holl g ot
all employees {other thon those provided with
Government owned /hired accdwmodatiah) without
reqﬁirihg them o produce rent receipts, "These ,
employvoos Shall, howavor, e opudasadd hniﬁuxnlnm ‘ {
a cUrtificate'to the effcct thet they arc incurring '
Some exverditure on rend/cantributing towords rent, _
He Ry 5t obhove Cotes shall also bg 1 td Govt, ?
employecs living 4in thal rown housos subjcct to |
Ctheir rnishing certdficatro that thoy are paying/
comtﬁibuuinQ Lowardyg hquué w propérty Loy Qr
maintenance of ﬁhe hdusc-c
qreeq oo’ ,1
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Where HOR Ay At 15 por cent of pny

'b\unﬁcxl]JWLC4 thiL ~;pfc1r11 ordcxa, the same

sholl be given as deiﬂﬁiblo inn, B-l-and B2

JJ-'

2labs

O -

citles, In other cog Ses, covercd by

épecial order, HRz shall bo admissible at the rate

In €@ Class citdes, In both theae cases there sholl

be no upper pay Limitv for Payment of s, ”
4, The other conditions at prosent applle

cile for grant of FRA In casan of‘ah@ring of:

accommod i i orl Pﬂd‘@thgr cato gqriQJ bhall

continue Lo Lo applicabile,

Se ~ Pay for the purpose 2f these ordoers,

will be *payt as defined in F¢Ra OfJ])(a)(i)

mothe ¢ se JL Lereons who Gantjnuo Lo Arow

/
!

pay in £t ha SCnlo of pay which ULevailcd pLior

P B L0 1101986 it u*ll include, inp addition to pay

. ' In the prcmrcuLwcd senleys, derpnaon p@y; doarneas

allowance, 2dditi onal Denrnes g Allowance, Il oo

Dazn ond ntoerim Relial appropriate to thtx
_ G

oy, admilssiblo UﬂJuL orders in exictonce on
d e

310121985,
Y‘G) <

‘)ﬁﬁ | o SR
. * R COh QYOO
“ .
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S, i }
: XN : ,,,_'. '::.*L
owy

_ : o v A
6, ' These orders shall he cffective from . m“““wkfm

1.10,1936, For the pertx from 1,1.1986 o
30Q9°1986, the above allownncas will be draowr

at the Cxlsting rates on the motidnal P2y In the:
‘ ; ST

Pre-reviged scalae, A .
| Lo
. :
T« These orders will apply to ciuilian ' ' S

employees,of‘the Centr al Govt, oelonging to

Grojp ‘BY,'Cl and i only@ - The ordcrsvwill'also

,upply Lo the QEJLD ‘B, & Tt civilian emplayb

ajd frOm Lhﬁ}%ﬂ;wnwm Loervioon r“timuuau, Im

Fegard o pemed Forcan PELsonnal apd Raiquy

employees, SCPharate ordery will bet is gued by tha

_ /
Ministry of Defence anO»u@partment of Railwaya'rﬁo~
- Fectively,

., L0 ws Lo ay th Ix2 uu; uurving Ln the

; Indian pudqy & r(coun43 Deptt, arg <Jnv~rngj thig
; .

. order i1ssyes aftor consuliatlon with the Cvmprcllur
..... 7 do

o d J;udito'g." CChCral of qnd 44

o - HIndL verspn o the order g atteched,

&1/~ \
()')@.A. a '\/Grma)
Joint SCCretary to 4o Covertpent. of India,
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GOVERNMENT OF INDIA
MINISTRY OF FINANCE

) OFF LCE MEMORANDUM:

NO.110157/4/86-E. 11 () Dated 1Z%th November 1987

'(l v . N . .
: Grant of Compensation 1n lieu of rent-free accom=

modtion.
The wndersigned 1s directed to refer to para

I of this Ministry’'s Office Memorandum' of . even

number dated 19.02.1987 regarding Central - Bovern-—

ment @nployeaes belonging to Groups ‘B, R and D’

nd also para I of 0.M.of even 'number, dated

22.6.1987, regarding Central Government employees

helonging to Group™A’ on the subject noted above

and to say that consequent upon_fiKAtion of flat

rate of licence fee for residential’ accommodation

under Central Government all over the country vide

Minlstry of  Urbai Davelopmant, (Dirwctérata of

Eette) s OuM. Nm.lﬁ@ES/(l)/Bﬁ—Pol.II(VQI.III)(i)
Dated 7.8.1987, ﬁhm Fresident Lo plea%md-to decida

that Central Gavernment employees beionging to

Groups “A,VE,'C”  and ‘D’ working in various
cities and unclassified places will be entitled to.

compensation in lieu of Rent free accommodation a

uwnder:

contd;..p/—
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P entesta i g

(1)Amount charged as. licence  Tee. Tor
Government Accommodation  as fixed: in

evelopment

terms  of Ministry of Urban

i

(Directorate of E%ttw)'ﬁvamévg% antimnwj
.M.dated 7.8.1987; and |
(21) Qouﬁw R@ﬁt Allowané&‘admiﬁgibie‘ to
cmrreéponding @mployeesfin that, classi—
fi@d'city/unclaﬁaifi@d piaca in_tefms of
Paré 1 of the Miniﬁtry;s _ ‘O.M.
No. 1115 /2/86-E.11(R) dated. 23,9.198&,
for_ﬂmhtral Government employméﬂ~ pelmngw
ing to Group™A‘. | '
2. Other terms and conditions . for admissibil;ty
of compensation in lieu of accommodation inqicated
Cdn thimq Ministry’' s Office &M@mwﬁmndgm,datwd

19.2.1987 and 22.5.1987, remains.the same.

G These orders shall take effect from 1.7.1987.
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EATIVE

CENIRAL AUMINIG

Hriginal Apnpli

Date of ordar : Thiw

R R T FTR T Vo=t

. wanyglyina,

chiri O,L

ohrl &, Lepeun o
l:ZTOlJ" 'CY oA o L‘lf)lOYUL.g
AJlrer of the ulxegtox,
Sealoical Survey ‘of- India,
Oporation huﬂ;PU’ﬁ\de]dﬂd
Uistrict Kohime, Nageland

By hdvecate Snri ., Trikha

. = Versuse
Te Union of India,

Lthrough the
Lo tha

ovoxnmfnt of

;w
SEvy

MRIBLIAL

cotion ta,
Shadyman

Mamber (hdninistrativae)

Al”d rlJllya1/(/|’)
\quud-Lq

D1uuunr,

NNE&M\&

%
; @N@"x\wm

SUJANATT BEUCH

48 uf 1091 .

the 26.h day of Novaomber 1993

oLhmeyrn ,
Lh

L 2NN I TS

Applicaunts

cecr-tary

L India, .-

i ﬁimis:ry of Steel and Minus

. DEportmunts of Mimen, Noa o),

o u,_ lhm WL vant o 15 anayy al, bPo]uqxcdl aurvey )
of India, 27, deahurlul N by FPoad, . "

Culcuttu. 707 013

IRy ¥, The anuby Dlrortor Genoral,
B Survay nr India, Narth Fug.
- A'hu,hulx1 luitumlhruh

4y Tha Ulrrgtﬁl
Jperatiann hdmlpur~JJgaland

ulmapur. ....aﬁespond@nts
By AUVOLdLO shri s, hli, Sr, C.3.5.C. and
- Shri ki, Choudhury. Radl, C.3.9.0.
I . :
\tk
{
L
'Pib\
\\ G g
‘ . AN 4 . e . -
s
%
| } - S R U RS S
" y _ R T e T

vhillum;~/9

JGQIOWLLul
Raglcn,
S

'01011Lal uuruﬁy of Indla




Iy

o ‘(;\ W

) L ',_.,:I'..N._.. e _
25
(;T::‘ _(;,?:l"’) ...,
Mmjﬂﬁ{ _____ =
_!;U.(.,[,{';U_
WA

Tho apnlicunte numbo ring 47(Fmrty Ovnn) aro

Laroup ' uag "W smploye. gnifap LhGlJirJPLDr
beological “urvoy oFVInCiu, OpordLaonlnunipurdlugulund

at Uimupur ngalﬁnu This applicg :Linn by Lhem UNndora.

Section YO ol the Admings Lrative rribunals hct 19035

cla;minb Wousy Font kllowancae (HRA) at tho ﬁﬁte
applicacly to 'd' class cities, i,a, at the rate of
19 of theip Pay and also claim compensatian at tho

rota of 1Ua in lieu of Rent f pee Accommodatlon (RFA) .,

thy C]dlm that ba;aland Falls within. ‘B,gclasﬁ cities

For the curpocoe of HRA and compons ation in lieu of RFA

Ze " 1t is an acdmitted fact that the qmployoes of

tho reospondent Oiroctoratae : untitlem to ruwt fron
accommodation in Nagaland, but they uere not glven frea
Nava 1nmnn‘ desammochct {ae

3. Locvned counséi Hr Nl Trigha
mubmitu'tHu"iL WAG welablishod vida judgment gatod
31.TU,TD95 L0 ;.A.No.a2(6)/ﬁg of Lhis'aonph and ouly
confiruau Ly the Suprems Court vide order datod TU.h.WUQB

0 CIvil Aapoyl HOL2705/97 thot

'8 cluss

Naget no in gnnural 19

Ciky wno Uhao Central Lovernment emnployoos

Lharoe sre entic)og

for lyrnefics ar o CluSQ Cl‘lo" ;

Qrantod by vurious circulars und officeo mumorandu. '
o ' ' ’ S i :

Hr'Trikha*rCad'out thGurchUant fficg{ﬂumo-.nda. (hesg
qumnu:1m1 UTo not disputod by Joarned Sre CuGLe 0,
My S0 AL Wo Maun A S A L judgmentsand'ordcrs

rafarred to Ly ir Frlkh., .,

A,H,,u)

Ha ' 1 ng hed boen reéognised

for the applicants

r



“Hw

Corunr dutod 31.10.1990 in Jeh WL G2(6) /¢

- NO2705 of 1991, This being tf

TR Lrage: e CUNNET I
ek 1o T S 8 g A £

o \*
M / , : g
§}Hfo:

b gune ol vioo Oure Judgmaenl oo

S -

‘l.l'

Wb

Clasu Cibon

JY ruaid with

W BupTinn Court ordar dutod 1H.Zv1091 ;m Clvil nppual

"6 establishad. position,
w2 hold that the anolicants wier: oentitled to HRA at Lhe o

rale of 199 on Uhoir pay from 1974 to Saptambo p 1936

o«
] w

BN Lhereaflor, on flat runo basi Qroup wisely with
CPfect from 11001996 pursusnt to Nffice Memorandun

wo.11o13/2/qﬁ_£-11(u) dated Nou DalbiQLnagzzfQWSQPtember
1926 issued by the Ninistry'of Finance,;?ovgrnﬂent of

Fndia (Aanoxure n /7)),

4. AT Loy e

Timﬂﬁ;n of Lo HAA on- flabl rato

Loty )ruupwjuuly Lhis Sovaramont of Ihuié further grantud
Compﬁ.setidn to’Croup hy B, C anz D emplofaas'in lieu of
ront frew HUELLIMOCLLIoA Uith err&cg,ffom‘fe?gJQEY vide
GOQanment of »NCig, iniscry of finance,'Department.oF

Cxpunaiture oM, NO TT018/4/ 360,11 (1)

/87 aated 13,11,1947
which reyds as follous;—' —

" fhe unuersigned is directed to rafur
to pura 1 of this Miinistry's OfFfice
Femorandum of even number, dated 19.2.1937,
Fejyerding C2ntral Sovornment einployess
bislonging ‘tc Groups 'B'y 'C' and '0' and
nlso para 1 of N.M, of Oven ‘number, dated
22050907, Fegarding Contral Govoermmnant
orploycas balonging to Group 'A' on the
subjact nntod abnye onNd Lo say that comnso-
Quont upon fixation of flat raco of licenco
Mo fayp ricsioont g deaomtndoblion unuo p
(funtralféovornmunt all nvar tho country
vida Ministry of Urban Uevelopmant
(Diroectnarato of Lotutoe)r g DN, 120085/
(1)/u5-ﬁal.xg(uO1.111} (1), diind 7010907,
Lhe Prosident is plag.ec Lo decide that
Cantral Doveramnant emnlques‘thonging to
stoups TAT R o enc 'Ol ubrking in
vaTints clussifiag citios~and'unclassiried
plured dill‘be'ontitlod,tu compgnsation in
ieu of nont-fros AtCOﬂquatiDﬂ a8 undrr -
(1) mmount Charges us licomco fee for
SOVGTNInUNL Rccomnodution asg Fixad
: N termy of Finisiry of Urban
% , Uuvelopmant (Lircetoryta nf
Lotutow) vy slbiove mantionog a.4.
‘ ' duted 7031957 and '



u

v v b

Houwy o hllouunca aumi‘ﬂiblu \
Lo corrus pnnuzng omplmyaas in B
hat )y ifiog City/unclassq— .
fian place In“tarms of pnrd 1 !
af this Ministrytsg OcJ. 11013/
2/86=-¢, 1I(B), dataeg, 23, 9 1906
fox‘CunLra Lovornm“ng omployoos
-,bolonq1ng to Groups"B' T ang
DY ung Para 1 of 1y,m, No 11013/
2/86-€ 11(0), daleg 19,4 907,
For L“ntxul uovurnaunt omployocs
bolonglng to 0 v Toup it '

Jther terms any COﬂdlthHB for admisgja
j o bility of Compensation in liey of rent-
oo ‘ . freg accommodation indicateq jn this

o - S =Minxs*ry S Uffice Nsmorandum, dated

- : .

A : . Jw #5ﬁ19 2, 1987 and 22 5, 79}7, rémain thg same,
;{gf‘,i_; R -”,i3 Th)se ordJrs shall take effect From

5 AN L1937

i

Iha Luwpunnutlnn is fixod ut 10f nf Lho manthly _ 3

Cmolumuntg Cluculateg Jith reforance Lo pay vido NO)L

Undur gy Ol Lo bwverpmun g ul Lndia, NLnLquy of

Finunca 0Fiice | Mmoo um Nn.11u1u/n/0u~a II(U)/U/
ﬂdetud

.f\v

ST L1037, These Officg ubmoranda'ﬁdd been

cifculutud Ly Gumlugicul burvuy of Indla; Calcuttu

vide order No;1A057( 1)/83- -3 (HR&) d1t0d 26 9, 19&8 For

nicesuary action by 41) branchﬂq.

Thuroforn 'uu Mo ly

» Lhat the abplicants are untit;ed to compenuatlom_;t

o : Lha rate oF N7 of Ray in lieu af rPnL Frea uccummodq—

[

Llon with effuct rpq), 1.7.19487 in torm ’or 0.M.yo, 11015/

_ C/N6-CUI(8) dapng 13011 ,1 949 in ddition of tho Hpa, :

N
i : l

[ing

5. The apnlicants ygyq not ontitlad to 100

LOWD@ﬁuuLlDﬂ lﬂ llG” oF rant free dccommodatlon For the

!Q- - month of Vovomhor 1979 and Lhay 4ra llublu to'reFuqd ) ﬁ
: Lhat amounto . T ﬁ*'Vf=fwf' Rt f
l ; . \ [ : ; '
| f j

. 6. N Uhe Tosult, this qullcatlon |

~ Tha Peipundencs apa Cirected tgq ray: iPA t@”ths.appllcant f

iy from 1U74 and at Flz

- rate UToupuise yjith aFFect from 10 1936 ln tormq of

\ . e (:

Tlhgyp d;xected to pay Cme n°'tlon at 104 ef Uive

mcnthlyo.... ‘ ?-
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munthily omolomentes cloculutaug oiuh rolereidco Lo Lho

pey of respective applicants uith offact'érom 1.7.Y947

bosiduc kAL The rospondonts shall realise 105 of pay
of hi applicants puid In excess with salery for Lho

month of Novembbor 1974, , .L S

7 The respondents ¢hall implement tho above
directions and pey all arrears uithindthrep mngh§.
(90cays) from the cdatce of rqcuiut'oﬁ'CQQYQqF'the

4

order.

.o g Intimals all concernod fmmadiate)y,
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. - L o e g :
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IN THE CENIRAL ADMINISIRATIVE IRIBUNAT A i
GUWAHALL BENCH o N
' Y &
R -~ : . - ’“7“§l<
“Original Application No.266/96 and series %

ate of decinion: Yhis thae 10Lh, day of June 1997“_ Rt
(AT KOHIMA) :
The Hon'ble Mr JUSLlCG D.N. Baruah, Vlce-Chalrnun

Uho Hon'ble -Mr G.L. Sanglyina, Adminiutrativé~Member

Original Application No.266 6f 1996 : 'U”f
Shri Ram Bachan and 14 others ~--..Applicants
By Advocate Mr A. Ahined ' '
; -versus= - . \ e ny B
R R Union of India and others “....Respondents
!
g By Advocate Mr 8.  Ali, Sr. C G.S.C, |
B Original 2pplication No.268 ot 1996 — ;
‘ Shri Nomal Chandrd Das and 55 others , - ....Applicants ?
By Advocate Mr A. Ahmed ' ' ’ :
~versus—-
Hivvon ol i;uliﬁ aned ol g c s e RREEpONdEHLS
By Advoche Mo 5. All, Sr. C.G.8.C.
'/(d Or;ganl Mpplication No.279 of 19496
Y U Shri D.D., Bhattacharjee and 3.1 others ..J.Applicants
,ff“:f _By Advocate Mr A. Ahmed
oot : A L . .
o e . CoL e
Ly —vepsus— _ ’ o -
) Unijon or Indlu and others o Reapondent s
oy, Myvocate MroS. A, Se. C.GL5.C.
Ao bginal Apptbeat ron Ho ol ol Fy ‘
Shid Hard Koishan Mazadar and 24 othars cen AL A s
By Advocate Mc A. Bhmed
' “vmummmF ' . . fﬁf;f"  ”?'
Union of 1ndia'and others fn”'iw' S eesJRespondenta _
By Advocate Mr S. Ali, Sr. C.G.S.c. . e ' :
- 5. Orlglnal Appl)catlon No.l4 ot 1997 S B
i Shri Jatin Chandra Kalita and 19 others ' .«..Applicants
ﬁ By Advocate Mr A. Ahmed
’ =Versus-—- _
Union of India and others ..Roﬁponﬂonts
By Advocate Mr S. Ali, Sr. C.G.S.C.
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6. Originnl Applicnuion No 9L of 1996

Shed Danfel Saniga mul il arhers _...;...l\])]_aﬁl..lc::.\iul:r.
By Nivocate mr g, Jarma and Mo L Molta, o ﬁ
£ i : . ' i
et —VEr Y- o , .
/ L : , Union of India and obhora : ' . Reopondentg g
£ By 2dvocate Mr G. Sarma, Addl. C.G.s.C.
) - N . - . . ’ . Dol
i /. Original Application No.87 of 1936
Shri C.7. Lalachandran and 32 others ...Q...AppllCunLd
By Advocate Mr s, Sarma and Mr B. Mehta
-V Qr8ug-
Union of 1ndia and others b ...t,..Rospondontn
By Mvocato M G, Sarma, MY, C.GLa.c. '
8. Original.Application No.45 of 1997
‘Shrl L. Shashidharan Nair and 9 others [P Applicants
B/ Advocato Mr s, Sarma and Mr B, Mehta
A ‘i;fversus—
v - v ' :
Union of. India and others v s~-v...Respondents
By Advocate Mr G. Sarma, Addl. c.G.s.c.
’ Y
o 9, Orlglnal Appllcatlon No.197 of 1996
-7 /,Shrl P.Cs George and 66 others sees...Applicants
§§'Advocate Mr S. Sarma IR 4
-Versus- '
Union of India and others +-+...Respondents
By Advocate Mr A.k. Choudhury, agaql. C.G.S.cC. V
10. Orzg:nal AppllCdLJOH No.28 of 1996
Shr1 lealal Dny and 8 othor* ' ......App]l(unl’
By Mvocate me AJC. Sanun and M . Talukdar
~Versus-~
Union of India and oth.rs : ...;..;Respondents
By Advocate Mr A_K. Choudhury, Addl.,C.G.S.Cf
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flsz Original Application No.191 of 1996 .

13,

14.

Original Application No.190 of 1996

1. National Federation of Information and

Broadcasting Employees, Doordarshan Kendra,
Nagaland Unit, rapresented by Unit
. Secretary - A. Beso.

2. Mr A. Beso, working as Senior Engineering
Asstt. (Group C), D.D.K., Kohima. )
e Applicants
By Advocate e s, Sarmn avidt Mt Mohta

VY
4 : .
Union of India and others

By Advocate Mr A.K. Choudhury; Addl. C.G.S.C.

Shri Kedolo Yep and 16 others v......AppllcanLd

By Advocate Mr 5. Sarma and Mr B. MQhLd
AV SN AR RN ST

Unijon of India and others .,....Réﬁpbndentﬁ

By Rhdvocate Mr A.K. Choudhury, Addl. C.G.S5.C.

t

Original Application No.55 of.l997ng 

1. Shri Ranjan Kumar Deb, -
 Secretary, All India R.M.S. & Mail

Motor Service Employees Union and "

N2 oathars, '
2. Sheld Prasenyit Deb, SOhoyg Railway Mail

Seyvice, Dimapur Railway Station;

Dimapur, MWagoland.

.a....Appll canty

By Advocate Mr N.N. Trikha

~versus-

'M

Union of India and others ......Roopondentu

By Advocate Mr G.'Sarma, Addl. C G. s.C.

Orlglnal Appl:catlon No. 19? of 1996

1. National Federation of Informatlon
and Broadcasting Employees, .
"All India Radio, Nagaland Unit,
represented by Unit Secretary - Mr K. Tep.

‘2. Mr Kekolo Tep, lransmission Executive,
ﬁAll India Radio, Kohima, Nag?}?g?:Applicants

By Advocate Mr S. Sarma and Mr B. Mehta‘
~-versus-—

Union of India and others
Lo A bs S,
By hAdvocate Mr kv%~«eﬁéﬁﬁﬁgpy¢=ﬂddl c.G.s.C.

Q......Respondehts

....t,Rgﬁpondents“

LepmA
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15, Original Application No.20 of 1997

Shri  Jagdamba Mall,

General Sccretary, Civil Audit & Accounts

Association, and 308 other employees of

the OLfice of the Accountont General, . , o
Kohima, Nagaland. o ' . ....hpplicants

By Advocate Mr N.N. lrikha
~Versus- ‘ o ' ‘f,,ﬂﬁ755?5
Union of India and others ‘ ....Respondents

By Advocate Mr G. Sarma, Addl. C.G.S.C.

y et

. ORDER
Date of decision: 10-6~1997

dudgueht. delavered anoopen court at Kohima (circuit

sitting). All the;@pplications are disposed oﬁ.-No order as to

o
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Sd/-MEMBER (A)
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',1,4/.527','&(0 Defence Civilian employees  under

ORI IR
BALLUALL S (Va0

All  the above applications involve common

questions

of law and similar fucts. Thercfore, we propose to dispose of

N

all the applications-by this common order.
2. Facts for the purpose of disposal "of the applications
e

The  wppllem s e cinployeen ol the Govermnent  of

India  working India  working in various departments  including

Dcefence Department. O.ANos.266/36, 268/96, 279/96, 18/97 and
the Ministry of

Defence,” {0.AN0s.91/96,  87/96, 45/97, 197/96. and 28/96 are

empl.oyccs:ixj the Subsidiary Intelligence Bureau Department under
. L) f :
S

o . . . "
the Ministry) of Flome  Affairs, in O.AN0.190/96 the members

‘

of_ﬂglm .):.;p‘plicum Associotion are cmployees under

Doordarshan,
e Ny

Mmmu-y of Information and Broadcasting, and at present posted
at Kohhn@ in O.A.No.191/96 the applicants are employces of
the Qcpurizmcnt of C(:nliufi, Ministry of Home Affairs, in O.A.
No.55/97 the applicants are employees under Rai’lw\ay Mail Service
under  the  Ministry  of  Communication, - in O.AN0.192/96 the
members of the applicant Union are émployees of ANl India Radio,

ond in O.AN0.26/97 “the applicant is an employee under the

Comptroller and Auditor Generul,

3. All the applicants are now posted In various parts

of the Sioate of I\I:‘\;‘-,;|I:1'|1<l. They are, excépt the applicant in
O.A:No.55/9‘7, arc claiming House Rent Allowance  (HRA  for
short) at the rate applicable to the cmplovyt.c:s of l'L‘J' class cltles
of the country on the basis o.f the Off'\ce‘ Memorandum No.11013/2/
B6-EI(B) dated 23.9.1986 issued by the Joint Secretary to the
Government of India, Ministry of Finance (Deptt. of Ex.p(:ndit:u‘rc),

Neve Delhi, on the ground that they have been posted tn Nogaland.

© e pegde e e R

P R
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mMm..xs..n: N1 B s bt -...m-...““ iz, IH

el feo th.u t.hm mnpl(')y(f('.s nf P&l D('p\rt:ment m thv Nu;va Hmf;

R -
i

and luumunb Arca whuy were not pmvlclml wlth u,nt ixu, qu.uwl 5

wc_)uld drow  TIRA ot the rate .1[);)“@0!)1(' to t‘h(. unployu Cof

I . "Y

:'U' class cities of the country on Lhe basld ol O M No.’z(z).) L. ll( }60

1

dated ’281900 Howevcr the authormes demed the samei to

,&.;Lhe c,mployc.(,s ignoring thc CeruldI‘ .of 1986 Situatcd Lhus bcmg,

aggrieved - some of th(, cmployecs approached”’thxs Trxbunal and

B .

the IFribuna) pave  dircction 'ovtht. dllth()rl!.l(..s‘ to pi,\y IIR/\ to

'xl"‘

:

those  appliconts  with effect [x'um‘ IL'..; l'Jb(x H(inL (h'...‘m'{u:d

’

‘with the aforesaid order,. passed by thxs Tnbunal m OANO.42(G)

..' \‘~
- AR ‘

of 1989, S Ghosh und mhcru —v‘.,.Unlpn of Indm und Oth(:rs
;’ ';",'::»“:"l,".""' 'l‘ .

the Suprcme COUFL

S e
. .

disnii :iti(;‘LL the soid SLP ((\Vll /\ppl'ul NL)W‘HO' 0[' l{vaJ]),..i.\f'l'irmim_!,'

the order of this Tribunal passed m OANo 42(G) of 1989 with

'

i ,") ',,a

',:.;umu Snodification. We qt.n()l,(.: th( (om,lu(hm' v;"'pmunn of the

]udym nL of the Apex Court passed m Lho db(.)VG dp])Cdl
x".‘.f{' "We osee no inﬁrmxty-'1in"-Lhc ]udgmcnt
coof the dribunal under appeal. No o error with

{20 the reasoning and the conclusion reached therein.
‘o2 0 We are, however, of the view that the Tribunal
- has not justified in granting arrears .of House

Rent Allowannee o the respondents from  May
Cooaiae oo 18, 1986, . The respondents, are entitled to the

“arrears only with effect. from-October 1, 1986
-when - the recommcndatlon Jof.” the” IVLh Central,

Pay Commission were -+ cpforced. ©We. direct.-.

accordingly and modify the order-of ‘the "Irxbunal

to that extent, The appeal,. therefore,. (,il>{)() Ld

of. No costs." e

[P A N T ..
P cent

From the judgient of whe /\pvx Cumv.'.quuud'u\mvu,'it' 5 now

v . PR T .‘.' 31‘:_,
well  established  thing Lh(: (mpmyu;q «p(;"u\d in Nn;'nl.m(l would

v;"v!.'.\..' - l oo

be onmlcd to get HR/\ as” mdxcaLul in "Lhc a{oncsuld Jmummn

‘. Sty

""th(-‘“ unployu,s ;gf ‘the

4. 'l"hc said judgmcnt wlatc'

AR
n

"1cle<,ommumcauon and Postal Department. LaLcr on, Lhc cxvm

,.l ;
‘ ,\a:.,. "

cmployees of Ll\L D( fcncc Dcpartm(,m ‘.,:-.wcll "., '| cmploycu

r‘.'\‘(

of the other departments of the Ccmral Governmcnt who were

not paid HRA, therefore, b(:ing uu,rl(,vcd by the action ol the

)W"{’ ‘ |

o respondents.......
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. the origina applications apq . dlrected }

‘Hl\‘/\lvt() thoge .1;)1)l'c,unu The

.'l'hcrcul‘tei' the Civilian

. djs‘posc’d | <':>f1 Dy th(, /\p'v CourL

v(’ll‘(l l/.')...lf)f)"/. 'l'll’.t.'-;'.l‘(')f'(; it s

- 5. o In yiew o-’.LhB abovc and

respondents gy refusing pive ll]L l)( e i ()f‘ Lh(‘ HR/\

of the ndgmene o the Apex C(.unt. qumr(l nbuvv ',»mm- cnmlny(:ct;

Approaehed oy Trihonug by Filing Ltvern) m'l;',lnnl' l,l[,l[)lltti\llwltfi.

All the dpplicationg YEre disposed of by thl Ixibunul by a &ommon

order  datel 22.8.1_5)95. In the fsm’d ordcr Lhis Irnbunql allowed

. respondems Lo pay
SO 1 By

Inbundl 1'

dmony oLhu Soobierved gy folluwu

N PUET) B PO P ullu\\mu N (lm

PHEEahnlieal . o vhe ¢y ek Governg e ne

I cliployces 3! (31-132) class  ¢itips /towns
B For beviod fran o, FOCtnnG ) DDl g
ol oy gy, MNiggicdigg N TR T b QG

thereto, oy the case may be- upto. 28. 2.199] .
.and ar the rate as may - bew apphcable from'.

time to time as  from 131991 onwards and
.continye L0 pay the same,"

RV,

Cmployces Qf Dc,(cncc Dcparuncm ulso
cluimed  1ga On-the bagls Of the guig judpm(m O[ U)l‘ /\p(:x

Court ang clreulyr dinte 258.9.1986 by noving vmmm. nppll( alionsg,

:mnw’!y, ()./\.I'ln.l'/,fl/!lf: i OUA L, Ve '/‘ A 'l'l‘ll)lunnl t)_y yet
another common orqer dated 24,8, l‘)‘J) Passed ‘in O.A. L \)o\ 124795

dand 125795 allowed (e app!icutions dxroctmg, thc respondcnts

Lo pay HRA Lo the Defeness ‘civilr‘uh

unploy((,s po‘tcd in Nu;u\land

in the sane Inanner ag ord(,red on ’)28 199o above Thcse orders

were, howcv r, chdllcnged by thc rmpondﬂnts baform, the - /\pc\

Court ang ;he said d])p als™ alorrfthh-[ﬂsom"c‘fothcr. appeals

"l‘)‘) 7 cJ( almg'

with  Speciag (Du(y) /\.‘low:.mc-zz,;‘md ()th(:r_ allmvancu However,

the Apex .,ou‘rp did oy Hake anjy r<.‘:1’t;r<zuc( Lu IH\/\ - Lhe order

Snow Jom‘u |._mL LA employen;

posted in Nagalind are Catitled (o FIRA.

-

m an lmn of thu Ap Court

judgment  4pq this "nbunals order datcd 228!090 passed jp

O.A.Nos.48/91 and others e hold - thdt aH Lh(, apphcants in

the above original a;‘)plications arc c_nmlcd Lo HRA aL the rate

upphcablc..,.....

i terms

wcref




applicable 1o the C(.:mrql.g_(";ovc:r,nvmr_‘.m’"‘fff:.n)plbyccs?r:fdfs“’_,'r'}'_f"<"1msr;
Gl citles aud towng  for the

period vfrum L l() 1()8(; or from Lhe
actual date of Losting in Nugal;imcl H lll(, po llny i:s,:ml,)seqm:nl

to the said date, s (he cang mny lw,',u[‘)l/tt) ’2 .,.l‘)‘)l nml nt the

-1
o

Fate as may be applicable from}“_"} 1nm'tp',_ti’n‘w'from 1.31‘)‘51

onwards  and  contine Lo pay  the S H_H"lh(,‘. sald notificntion

"

i foree, S f'v‘_' e
i /\uwwlln;gty Wi e (In_'a Cinpendenen 1 Py o
apphcants HRA s above - und  thise: lﬂUoL sberdone g scarly  as

u(‘):_s:;ib_lc, at zmy mL( wll!un i .1.)(:1'log'l£"

from the

B Jaw of rcuxpt of th(. ordu‘.

1. iy ()./\.[‘\JU!).‘.H/”U 8'//‘ 1‘) )/J(J,

"

the d[)[)h(dntb Imv("‘dlm cl.mnml l()

, Ul/‘) /<)/ ‘J//‘J

1977496 and 55/97, %, (ompt nGii-

(.ign;'h-,fj’;; lew of rent free m<mnmo(l.nl<m. "lh(;s lerned  counsel
' r/ IR ,
fm /thc applicants  submit  that t’his 'I"ril,n.mz.\l i O.ANo, a8 /9]
’.,w""'," ‘/ / ’ L ) ! o e ‘ o
I RRL A fn(l othiers have already  pranted . such cm‘n[)(‘:nsm.lon. My b. Al
"; Jearned Sr. C.G.S.C. and Mr G, Sarma,” )carncd Addl CGSC
g , . L do not dis pulo the wm(‘ ' ‘
8. We havc "onf, Lhro,xph Lhc ordcr datcd ).8.199:) passed
': | i O.ANG.A8/9 | .m(l others, ln the said onid(:r_L;,hi@f.'l'ritmmnl, amony,
uLh(x‘., pm'\ul the ful'luv.'im.' arder;
M2.(8). Lxcan(.c fee at’ the mtc of 10%
of  monthly pay  (subject " {g = where it was :
prescribed , aL ca lesser  rate lepending . upon
the extent  of * basie pay) “wieh clfect from
11987 or actual date of [)Oa“n[’ in ‘Nagaland
Al it is subse equent  thereto,” as: the < case may
_be, ‘upto ‘date< and continu “‘to ~pay: the same. , -
, v S untdl the concession s not wntlnlrnwn m n.mltfu .
by the Government of India. Ol‘.l.ll) rent free
accommodauon is not provxdcd TR ‘
i _~ The aforesaid jnd;_;mcnt covers Lh(‘.pr(.:‘)(,lll. cn:)(‘ ulsc_). Accordingly,

wehold that (he applicnats wre (nnLl(d Lo g'(:l. the compensation

in licu of rent - free ,accommodauon . Lhc nwnner..i'ndiCaLcd

B T
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9. /\ccomingiy Twe direct the ms;wndcms Lo pay to the.
| | B L
! applicuny 1O, (:uuu»cnsutio;rin ey 01' rf,nt froc' m:qumc)duLJou
| P Ny . . :. . . . A
as above, Thiy MsL done yg ciarly as p(.)..lb](‘ At any ratg, :
| within 4 period  of three nonthg from the dare of reccipy of
; this order, Gl .
: 1, AL (e Biphicat o, are u<u)xclmyly (Hv[)()b(‘d o! I‘lowuv(:r, o
| ' considering  (he entire faces g r‘u"uunlm)( e“ (:{‘fw_wi:'h.(g LCHsC Ty
o 'mz.nlu.x HOorder gy Lo Costs, :
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Original Application No.143 ol 1999 . - '
Dace of decision: This the 6eh day of November 2000

ro e I"l@n'_blc; Mro Justice D.NG Ghowhdury, Vice=Chairman ‘

/i : o

Shri Krishna Sinha and 267 others.

, T Applicants
By Advocate Mr A. Ahmed. ; ‘

- VErsus -

1. The Union of India, represented by the
Scerctary to the -Government ol India,
Defence Department, New Delhi.

2. The Garrison Fngineer,

v . S PR
vl e Pt
l«d[JLJ Teer 1D

C/o 99 A.P.O.

3. The Controller of Defence Accounts,
(C.D.A.), Ministry of Deflence, . : ,
Guwahati, , .....Respondents

By Advocate Mr. A. Deb Roy, Sr. C.G.S.C.

sescoscse

: . Q1D 1R

st e o ot e .

H

CHOWDHURY.]. (V.C.)

V2
“tan

g

The applicants are 268 in number. Their grievance is non-

=AY
X

payniént- of license fee at the rate of 10% compensation in lieu of Rent

fregfaccommodation. -Since the application . pertains ito common grievance,
L ‘ v o S - A
ccommon: cause of action and the nacure of reliel sought Tor is also sume

and similar, having reg.ud to the facts of the case leave is pranwed under

fule A ) o the Cantpial Admintserarivee SPeihonnl - (Preocedure) Jaoles,

1957 to ugitate the matcer in this single upplication.
2. All ety applicants at the relevant cime were serving - under
the Garrison Engineer at 868 EWS, C/o 99 APO in the rank of Electrician
HS 1, HS f, Fitter Pipe HS 1, Ref. Mech. "HS I, FGM (SK), Plumber,
Muate, cte. Je has been staced by Mr A, Ahmed, learned counscl for the

applicants cchat ches applicanta hoyve alteady heen praated Thoose Ve

mal
%

A -V@”




Allowance by

the

e

in  O.A.No.

Tribunal 12471995 and  O.AN0.125/1995,

the

) L’,i%osud of on 24.6.1995. 1t has mls:,(:f heen statea that the order of
, Tribunal  dated 2‘4.8'.1,995 Swas assailed before the /\pn,\ Court und the
Apca Court refused to interrere with the order o rthe i-"l'ril:mnzixl. A\ ["ml'x'xlj@'
of J;ke decisions rendered Dy the Tribunual bave also been Greed  belore .
me. This case also is squarely covered by the decisions rendered by the
Tribupal in the earlier (._,do(.,s and alsc O.A.No.143 of 1998 disposed o{'"
on 18.9.2000. | ’ |
e IR Inthe dighe ol Sthe  decisions Tendered By uh.i::n. [N P IEEVEIH A A
application ' VO G G SIRY P O T T N S ORI A R AV T3 R
(e ar the rote of 10me wf oty e wiiss wlitae dey
from the actual date of posting In Mugalund «.‘/mu‘s'u;w..:r va o dalor andd
4 the samc (il the compensation is. not witinarawn ol

~Zleontinue  to pay
:t:“‘. ,
modified by the
is not.provided. -
' '/"f‘"\‘
/

Lo
.
4 R

N

%

Government LG T OGAon

of lndin o v ReN froe  an

v

No order as to - costs.
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IN THE CENTRAL AMMINISTRATIVE TRIBUNAL 383

GUWAHATI BENCH ::: GUWAHATI.

Oeho §OW 106/2000

Shri Gadadhar Bania & Ors. -

Cereve A___pplicantS‘

- Vs~
Union of India & QrSg

Resgondenﬁﬁ?

- (Written Statements filed by the respondents

NOO' .1’ 9 and 3 )

The written statements of the abovenoted

respondents are as follows ¢

e | That & copy of the O.A. No. 106/500 (referred

to as the'hApplicationa) has been served on the respondents
No. 1, 2 and 3. The respondents have gone through the

same and understood the éontents thereof. The interest

of all the abovenoted respondents being similar, common

writien statements are filed for all of them.

2, That the statements made in the applidation,

which are not specifically admitted, are hereby denied.’

3 "~ That before traversing the various paragraphs
of the application, the respondents beg to give a brief

fesume to the facts of the case below ¢

+



s
“W' i
by ’ i

-0~

There is Govt. policy issued for grant of HRA
to Defence Civilian employees vide Govt. of India, Ministry
of Finance circular No. 11013/2/86/8~I1(B ) dated 73.09.86
and 11015/4/86-8, II1(B) dated 13 Nov 87. It is submitted
that these are'applicable to those employees to whom Rent
free accommodation havevnot been provided by the department.
But in the case of this application, the factual position
is different, as out of 68 applicants, 17 are living single
in the Rent free accommodation, and 33 are living with theif
families in Govt. married accommodation. And 18 gre living
under own arrangement and getting 5% WA as per 5th Pay
Commission .

The details are as folloy :-

Applicant living single in Rent free accomodation

Ser No. MES No. Name and designation
1o 220353 - Ishwar Bhagat, FGM (SK)
%, 220229 Chandragourd, Blacksmith
3. 238516 Padam Bahadur Chetri, V/Man(SS)
4. 2380492 - A P Kumar, Mate
5 205161 Amar 3ingh, Chow
6o 238247 Soban Singh, V/Man
Te 243798 Atovisema, Mason
8. 238333 M Ekka, FGM
9. 245641 G Munu Swamy, Mate
10, 238437 K P C Nair, V/Men

11 220338 Haneefa, Fitter pipe



Ser No.

12,
13
14
15
16.
17

MBS NO .

244013

- 243744
264068

220189

243483

243780

53-

Name and designation

Pardeshi Prasad Gupta, Maz
Andrew LH, Elect H3-II
Narayan Sharma, Chowkidar
Jogi Pradhan, Chowkidar

V D Murthy, Peon

HérifRam Chouhan, Maz

Applicants living with their families in Govie. married

gccommoggtien
Ser No.  MES Wo.
1. 243646
%, 238104
Se 243617
4. 238247
Se 237840
6. 243599
7. 250970
8. 043991
9. 243683
10, - P435592
1. - 920344
19 243882
15. 243775
4. 24 3588
15. 220266
16 . 208259
17 238511

Name and designation

P

. Gadadhar Bania, Blect HS-II

C M Mallick, Bleet HS-II

SomxBabxdrrxxMake
Bhakta Bahadur Iama, Mate

Som Bahadur, Mate
Sorulara Neog, Painter
Sabir Hussain, Mate
Shreeram Sharma, Capenter
Moyanguehen, Maz
AL~Mandal, Maz

Aga Rengma, Capenter

. P C Pradhan, Carpenter

X X Das, Maz

Ramavawal, Maz

gri Lal Mohan Das, Carpenter
Vidiyanand Thakyr. Mason.

shiv Singh, V/Man

'R D Das, Carpenter HS-II.



18.

19.
20,
21.
29,
2%
24 o
25.
26 .
27.
28.
29,
30.
31.
39,
33

- 243598

243924
243656
243555
243679
238396

237716

24361
243672
24,3889
238038
238497
270044

243434
990211

220251

43

—4_

Kailash Partra, Maz
Satrughan Thakur, Cﬁowkidar
Sankar Das, ' Wala

L Doley, FGM

~ C Iotha, ¢ FGM

Vishnu Provat, FGM

? 1 Holm Roy, Sr Elect HS-I
Prem Ial, Painter

Khe Sunil Singh, FGM

M L Kaipubu, Blect (SK)
Chandradew Thalur, V/Man

N Ramchandan, V/Man
Bhubene swarram, Mate

Gobin Singh, Mate

Sunil Deb, FGM

Usit Mahato, Painter.

Applicants living under own arrangements

Ser No
1.

e
30
4o

Se

6.

Te

8.

9.

MES NO
243801
243681
538495
243671
7243693
2436473
Bx~3891
237988
220304

Name and designation

W Megha Singh, Elect ( SK)
I Mangi Singh, Elect (SK)
Kh Manglem Singh, F&M HS-II
KK Sharma, Blect HS-II

J 8 Winner, Maz

Pill Bahadur Lama, Maz
MeDe Rahin, Mate

J N Thakur, Ref/Mech

Singh Bahddur Gurung, Maz.



10.

1.

1%,
14 .

15.

16

17.
1B8.

2436 03
238008

243936

243622
229336

243673
242007
244033
243922

=5= |
Dadhiram Dakal, Maz
Motilal, V/Man
Ch « Kaingmong, Maz
S X Rana, Mate
B B Thotai, Pipe Fitter.
I Kulamaqi~Sihgh, Maz
M Nilachandra Singh,'Maz
Ramananda Sharma, Maz

H Kan 8ingh

Since the applicants have been provided Rent Free

accommodation as per Govt. policy and some of these are

living in Govt. married accommodation. They are not entitled

to the grant of HRA at the rate of Bes B1/B? cities/ town

cbmpemsation at the rate of 104 of pay.

The applicants have raised demand of legitimate dues

merely on the basis of Hon'ble Tribunal judgement orders

pasgssed in O«A« 48/91, O.he 226/96 and OeAe 143/99 which are

applicable in case of non-availability of Rent Free accommo-

dation. It is once again submitted before the Hon{ble Tribunal

that Rent Free Accommodation is available in this unit and

have been provided to the employees/applicants prior to issue

of Govt policy om HRA in terms of Appendix 'A' of Govt. of

India, Min. of Defence letter No. A/09584/aG/BsB(a J/97-5/D

(Pay/services) dated 25 Jan 64.

are enclosed ¢~

(a) Govt. of India, Min of Finance letter No.11013/

Photo copies of following policy letters/circulars

2/86/E-11(B ) dated 23 Sep 86. ( Annexure 'A').

N . T



-6
(b) Govte of India, Min of Finance letter No.
11015/4/86-8, I1I(B) dated 13 Nov 87. (Annexure'B')
(¢) Govt of India, Min of Defemce letter No. X
A/ o584 /AGE/PS3(a ¥/ 9T -5/D(Pay/Services ) dated

25 Jan 64 . (Annexure 'C')

4. That with regard to the statements made in para 1

0of the épplication, the answering respondents state that as

stated hereinabove, the applicants have mis=-conceived and
nig~interpretated the provisions of entitlement of the com-

pensation and filed the instant application without any basis-

Hence the application is liable to be dismissed with coste.

5. That with regard to.the statements made in para ?2

of the application, ihe respondents heve no comment.to £ offer.

6. That with regard to the statements made in para 3,
the respondents state that the applicant did not awail any-
élternative remedy available to them and have directly come
before this Han’ble Tribunal. Hence, the apﬁlication is
hopelessly barred by limitation as required under section
20 and 91vof the CAT'ACT, 1985 and as such, the same is

liable to be dismissed with cost .

Te That with regard to the statements made in para 4.1,
the respondents state that the applicants being defence
civilians, do not redquire to risk their lives like Armed
Persomnels. Moreover, the nature of jobs are not like those
of Armed personnels althéugh they are all protected with
thé help of Army. But this nature of job has nothing to do

with'ihe entitlement of compensation as claimed by the



G ®

applicantse.

8. That the answering respondents have no comments

to the statements made in para 4.2

9. That with regard to the statements made in para 4.3,
the answering respondents state that the applicants' so
célled grievance, cause of action are not similar as they

are provided with different types of accommodation as indi-
cated hereinabove in the detailed list of applicants. Hence,
fhe applicénts can not join by a single application as
required under the provisions of Rule 4(5) (a) of the CAT,
(Procedures ) Rules, 1987 and as such, the application is not

maintainable and liable to be dismissed.

10. That with regard to the statements made in para
4 .4 and 4;5, the respondents state that as stated hereinabove,
such provisions do not apply to the applicants who have been

provided rent free accommodationse

11. That with regard to the statements made in para 4.6
the respondents state that the applicants are provided rent
free accommodations and as per Govt policy/provisions, they
are not entitled to any such compensations as claimed. The
situation in Nagaland and Manipur has nothing to do with the
claims of the respondents. The respondents are guided by the

rules and instructions and not otherwise.

12 That with regard to the statement made in para 4.7,
4.8 and 4.9 of the application, the answering respondents

ytate that under the facts and circumstances of the case and



e

-8~
the existing rules regulating the entitlement of HRA, licence
fees, compensation in lieu of rent free accommodation, the
applicants are ﬁot entitled to any such reliefs as prayed
for. The decisions of the cases as cited by the applicants
does not apply in thisvcase. The facts, circumstances of
those cases as referred to are Quite differeqt then issues
raised in this case.

The respondents crave the leave of this Hon'ble
Cqurt to allow them to refer to and rely upon such rules
instructioné and to interpfete the various decisions of this

Hon 'ble Tribunal and the Apex Court at the Time of hearing

of the case. : ' .

13. That with regard‘to the statemeﬁts made in para 4.10,
the respondents state that this allegation are falsevand

baseless and are denied in absence of proof.

14 . - That with regard to the statemenis made in para 4.11,
the respondents state that the applicant have not submitted any
such representation to the respondents as claimed in the
petition. This is false and the claim is denied in absence

of proof. It is re-asserted and reFiteriated that the
applicants are not entitled to any such compensation as sought
for. . |

154 That witk regard to the statements made in para 4%
4.12 and 4.13, the respondents re-assert, and re-iteriate the
foregoing statemenis made in this writtén statements. The
aprlicants are not similarly situated with any such employees

$0 vhom such compensations are paide.
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_9..
16 That with regard to the statements made in para 4.14,
the respondents state that the applicants have filed this

application acting malafide and procure wrongful gain. Hence

the application is liable t0 be dismissed with cost.

17. That with regard to the statements made in para 5.1

to 5.7, the respondents state that the grounds shown in support
of their claims by the applicants, can not sustain in law,
particularly under the facts and circumstances of the case and
the provisions of rules and instructions. There is nothing

to shown on records that there has been any discriminatory
treatment meted out to the applicants hence no provisions of
Hrficle 14 andl16 of the Congtitution of India is violated.

18. That the answering respondents have no comments to

the statements made in para 6 and 7 of the application.

19. That with regard to the relief sought for by the
applicants in para 8(a Xb Xc ) and (d) inclading the interim
prayer, the respondents state that under the facts and circum-
stances of the case, provisions of law, rules etc. and the
explaﬁation given in this written statements, the applicants-
are not entitled to any relief whatsoever as prayed for and
hence the application is liable to be dismissed with cost as

devoid of any merit.

In the premises, aforesaid it is there-
fore prayed that Your Iordships would

be pleased to hear the parties, peruse
the records and after hearing the ¥
parties and perusing the records, shall
further bekpleased to dismiss the

application with cost .

Verificati()n cecto
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e e SSm emee G e Sm Ema e e e

I, Shri v § KRICHNA, MATOR s Presently
working as the of}z‘u‘aﬁn; Ga~viAom Emj,(‘nm %69 Ens {0 79 Apo
be‘ing duly authorised and compeient to sign this verification
do hereby solemnly affirm and }state that the statements
made in para 1,2??,7‘9 [Fo~d [|R  are true to my
knovledge and belief, those made in para ,—g—ps-3- being
matter of records, are true to my information derived there~
from and the rest are my bumble submission before this Hon'ble

Iribunal. I have not suppressed any material facts.

- And 1 sign this verification on this /O tk day of

May, 2002 at Guwabati.

ﬂ:a;mm )
07}jGarrimu e ngines
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‘rial - - . Particulaxs dfﬁconceésiong Ranks "to whan -
No : : ) ' N : e 8DpDRlicable
(1).. (2) fe N o »‘..'.',. ( 3)

. e . f : ', - LD
1y, 7 ilree single”abcommodation irduding

furni ture (if any) lights. and water,

21(&) Frue'cén#@yancu'of fami;ius of the

off;cers from the

- on re-posting, or alte#na%ively retention
of marrieq accommodatign by the family
at the previous duty etction wt normal
concissionnl rent for house ang Similaxr
'Jx”ooncussional‘chargee foﬁjfurniture,

- dselectricity and wa o ry 1f purmitted by "
' -'igghﬁiaiigg~ggmggndur er_the nllotting - o
- ‘&u‘t}l'!;i!“!..‘ ’

(b) fBaggage'noxﬁally upto a limit of 20 maunds
7 .on warrant]  Gencral Officers Commanding-
dn-Chie £’ Command will however be autho-~
"rised 4o S8anction freo’conveygnce to be
- =lected place of reSidence! in INDIA - of
- the ‘combineq family scale. of baggagy
i.ce. the Becnlo admissgible. to the individual
and the fami ly) less thé duantity taken
by " the individuals in IUBpect of thoge
- fami liag in whose onge fhu.restrictioh'
of frue conveyancoe to familics Bcale of
baggnmre would, in' +the opinion of those
authoritges, cause EXovptiongl hardship,
The Goneral Offiecer Commhndingmin—Chief
moay de e gnto thin pewe e Lo Coxpey,
Diviamion, Aren, Sub preg and Brigade
Commanders, 1In CaBLB of porsonnel
-Berving in Army Hm,\dv';uur‘t\-;m, huad of the

" Bran ch concurncd¢will accoxd the necessury
sanstion, ’ o

(c)" Conve yan ce for sorvants 'uccompun.jring the

fomily will be sllowed on warsant up to
the seule 1ni4 down in Ruld 515 Travel
Regulations. o

(d) Conve ynn eu for buggage und'éurvants Trom
the selecteq place of residence to the new
duty B8tation on mmm'reposting of the
officer will be ndmisaible at the 8 amo -

8 cnlo a8 ‘laid down in (b) and (c) above,.
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-post, : {oAe e '

)

B

{4

i
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Uofficuxs and AﬁtQ/S/SG %o JCOB/OR‘* il
“(without:5 2Y2 per ccnt}emergency cut
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to Mlnlstry wfuncu, 1o ttor No A/03027/
gT6 1/202-5/1 ; dnted 7th November, 1960
a8 amendod, in thie Ministry's lctter

No A/21714/Q 5106 D/ 1550+ s/D(Qs) dated tho
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3y AN XURE (B!

. to tho Govt of India, Minigtry of Do
letter No A/O2584AAG/PS3(3)/97-3/D Pe
Sexrvices) dated the 25th January 1964.

(. pASTHRN TEATIE | N

‘ : iR

. ! . . R :

(s) ASSAM | | 1‘
(i) Axea North of line running along rivex

L BRAHMAPUTRA ~ North East boundary of
SIBSAGAR District Jolning TIRAP Frontler

Dtvislon.

(#4) Army units ot employed for the defence of

the Air Fields and dxrectly supporting the
operational unita°oflthe Air Force at

GAUHATI and JO'RMAT,I; g HQ and unit of RnOG.

-

8ignals, A4SC, IGC and Arty.

(1ii) MIZ0 Distriot.
X o
(iv). Disturbed areas of SIBSAGAR and North -

CACHAR Districta South of the line

'conne cting PATHA){.—NAOJAN-DIPHU—LUMDING.
(b) NEFA and States of NAGuqun and MANIPUR,

P st e Y
( o) Distriote of DARJLPLING,,JALPAIGURI (includinb
oILlGUﬁl) and COOCH- BLHAT of West BENGAL:

2. UTILAR I’RADESH :

North of the line LOHAGHAT - BUNGIDHAR ~ LABHA-

RUDRAPRAYAG — Trig Point 889§ ~ DHARASU -~

UTTAKKASHI.
3 2NQA[nymgmLpuMmm

North of the line conneptlng the following:-

Vo

DARALACH-TAB3 - JISTA L KEYLONG-- HAN AL -

Junction of the Hvexr PP’LLLJ and the Nullab .

Sk 88B04 - extending upto the boundaory line witl’

Centrnl Command nearx AKAKOT running along ini~-

Command boundary uptoifhe bordex.
pt \
o\’
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